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consacuantial venafits. It has further bean atated that

sincz the adova ramoval order Jqted 4.10.1282

witrout ¢ivinc an omportunity to defend blm and as such
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ground also.
3. Tn tte countar r2ply fil=ad on behalf

responiarts, it Thas been contenda2i, intaralia

tre applicant was involved in 3 Criminal C-se u/s 147/

148/143/307 1.P.C., and was convictai and sent

punistanle U/s. 148 I.F.C, anid e was surtrer convicted

ind sentencad to underco §F ya2ars ricorous impr

U/

for tre office unishable s 307 re3d with 5@
C U/

14) I.P.C, and tre applicant was ramovad from

3s a result of paenalty imposed on the crou 4 of mis-
cnpduct which led to his conviction on 2 crimin
Yar vi ivisi 1 InspectorNor Parioi o Mome
crarca (vide sub-2ivisionz Inspactlr (North, P'arioi =7 .

dated 4.10.8?. Th2 applicant appe3 24 acainst the

Court's orier ani is on wail. It has further H2en
cortznded that tre applicant is antitlsd to ba taXen

wack in service oOn his post, if he is exonafate?l

criminal charcges 3s 2 result of Tudicial apovq$ ar 31 tho

F‘¢4+L-0wt

sarvices of the incumbent if appointed will ©
Fa)
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o he tarminatcant according toitka condition of
srovisional appointment.  IT Fas furthar been

£¥ at ths applicant was working on the post trr
tF2 pudblic of 13 villagss was sarved daily an?

no arcancamant is maie vice 1:sbhwas Kumar tra

of postal articles will be relld ug, ard as such the
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apclicition of trz applicant is notT tenabls, &

qmerit and is liabhle to ke jismissail with costs.

. 3/ -

4ﬁi///f” Cont 1.

jllegal and invalid on this
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4. Rejoiniar-affijavit his been filed by the
applicant whaerzin ra has ra-itaratad almost all trose
points wrich tave already ba3n mentionel In trhe main
application.

5. iz have heard the learnad counsel for the
partiss an3 have thorouchly ¢one throuch tre records
of tre case.

€. This is noteworthy that from tre perusal

of tre plaalinCs of tha partiess, it is apparent that

¥

4 criminal appeal which
in tre Lucknow 3znch of the Pigh Court »f Juiicature
3t Allzhadbal is still peniing ani has not ozan decidad sof
far. It is well settlad trat cranting wail to accused/
convicted parson does not connota ths axonaration of th
accus2d from tre charges by tre cou@ééf concernad

cranting bail, but only conviction and sentance is ..
tamporarily stayed till the Aiswposal of tra appaal. <

is important TO point out that from the scrutiny of
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thza antirs material and avidence on racor

, ic

apparent that tre above crimiral appeal whict Yas ozien
Fouln &y kS

Filaed by the applicant in Lucknow-3anct of tre Ticr

Court of Judicaturs at Allalabad is still pending and
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tas not 223N dqaciled so far and as such unlzess tra

jpeolicant is sccouittad of the chances ievalled acainst
Fim by tre court in tha aoove appeal, the applicant is
not entitlsd to r=lief soucrt for; Keepinc in view tre

provisions contained unier ule S-4 of tre Z.D.1.(Conduct
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Iismisszd and trz same is 2ccoriincly Jismissed without
any orier as to cost.
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—ucknow Datel 21.10.1222.
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